FORM G
INVITATION FOR EXPRESSION OF INTEREST
For M/s RKKR HOLDINGS PRIVATE LIMITED OPERATING IN REAL ESTATE

AND FINANCE AT CHENNAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

M/s RKKR Holdings Private Limited
PAN: AACCR2912F
CIN: U27104TN1989PTC017583

2.|Address of the registered office No. 6/13, Park Avenue, North Avenue,
Kesavaperumalpuram, Off Greenways Road,
Chennai - 600 028

3.| URL of website Not Available

4. | Details of place where majority of fixed | Based on the information available and as per the

assets are located

audited financial statements as of March 31, 2025,
the company does not hold any fixed assets.

5. |Installed capacity of main products/ services

Not applicable

6. | Quantity and value of main products/
services sold in the last financial year

Quantity and value of main products/services
sold during the last financial year is NIL

—~

.| Number of employees/ workmen

NIL as on Insolvency Commencement Date

=3

-|Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

The details can be obtained by requesting on
email: cirp.rkkr@gmail.com

- | Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

The details can be obtained by requesting on
email: cirp.rkkr@gmail.com

10. | Last date for receipt of expression of interest| September 09, 2025
11.| Date of issue of provisional list of September 19, 2025
prospective resolution applicants
12. | Last date for submission of objections to | September 24, 2025
provisional list
13. | Date of issue of final list of prospective | October 04, 2025
resolution applicants
14.| Date of issue of information memorandum, | October 09, 2025
evaluation matrix and request for resolution ’
plans to prospective resolution applicants
15.{ Last date for submission of resolution plans [November 08, 2025
16. | Process email id to submit EOI cirp.rkkr@gmail.com
17. | Details of the Corporate Debtor's N/A
registration status as MSME
For RKKR H%gg vate Limited
Sd/-

lasubramanian

Resolution Professional of RKKR Holdings Private Limited
IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404

Date: August 25, 2025
Place: Karur

AFA valid up to December 31,2025
Kal uf
y

{ Village,
Karur Tamil Nadu - 639003
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HINDUJA HOUSING FINANCE LIMITED
Head Office: 167-169, 2nd Floor, Anna Salai Little Mount, Saidapet, Chennai - 600015.
Branch Office: Zonal office: No.476, 2nd Floor, MTH Road, Krishnapuram, Ambattur,
Chennai - 600 053.

APPENDIX IV POSSESSION NOTICE (for Immovable Property)
Whereas, The undersigned being the Authorized Officer of Hinduja Housing Finance Limited
(HHFL) under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules 2002, Issued a Demand Notice mentioned
here under and calling upon the below mentioned Borrowers / Co-Borrowers / Guarantors of our
Chennai Branch to repay the amount mentioned in the notice 60 days from the date of receipt of
the said notice. The Borrowers / Co-Borrowers / Guarantors having failed to repay the amount,
notice is hereby given to the borrowers and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the Security Interest
Enforcement Rules, 2002 on this the below mentioned data. The Borrower'’s attention is invited
to provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the
secured assets. The Borrowers / Co-Borrowers / Guarantors in particular and the public in
general are hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of HHFL for an amount as mentioned herein under with interest thereon.

(ﬂz)

HOUSING FINANCE

FORM G
INVITATION FOR EXPRESSION OF INTEREST
For M/s RKKR HOLDINGS PRIVATE LIMITED OPERATING IN REAL ESTATE

AND FINANCE AT CHENNAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along | M/s RKKR Holdings Private Limited
with PAN/ CIN/ LLP No. PAN: AACCR2912F
CIN: U27104TN1989PTC017583

OSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.

Invitation For Expression Of Interest

For M/s Growell Hire Purchase & Finance Private Limited Operating In Purchase
And Finance At Chennai

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

No. RELEVANT PARTICULARS

M/s Growell Hire Purchase & Finance
Private Limited

PAN:AAACG4983H

CIN: U65921TN1987PTC098875

1. | Name of the corporate debtor along with PAN
&CIN/LLP No.

No. 6/13, Park Avenue, North Avenue,
Kesavaperumalpuram, Off Greenways
Road, Chennai-600028

2. | Address of the registered office

3. | URL ofthe website NotAvailable

Branch: Tiruvallur, Borrower: Mr. Vinoth Kumar. G, Co-Borrower: Mrs. Malar. G, both
are residing at No.2/18, Sannathi Street, Theradi, Thiruvalangadu, Thiruvallur, Tamil
Nadu -631210. Loan Account No. TN/KCP/TLLR/A000000274, Demand Notice Date:
24.04.2025 and Amount Claimed as per Demand Notice Amount Rs.6,48,620/- along with
interest thereon. Date of Possession: 19.08.2025.

Description of Property: All that piece and parcel of land and building in Punjai Survey
No.58/1, as per patta New Survey No.58/1C, an extent of 3 cents (1306.68 Square Feet),
Situated at No.52, Pazhayanur Village, Tiruttani Taluk, Thiruvallur District, Thiruvalangadu Sub
Registration District, Kancheepuram Registration District, Which is Bounded on the: North by:
Anith’s Land, South by: Battai, East by: Battai, West by: Lakshmi’s Land.

Branch: Tiruvallur, Borrower: Mrs. Gowri. A, Co-Borrower: Mr. Arumugam. M, both are
residing at No.22, Mettu Street, Sayavaram Post, Pudukandikai, Sayanavaram, Thiruvallur,
Tamil Nadu, India - 631051. Loan Account No. TN/KCP/TLLR/A000000248, Demand Notice
Date: 24.04.2025 and Amount Claimed as per Demand Notice Amount Rs.7,23,143/- along
with interest thereon. Date of Possession: 19.08.2025.

Description of Property: All that Piece and Parcel of land building in Gramanatham Survey
No.238/7, as per Patta New Survey No.238/7B an Extent of 3240 Square Feet in which an Extent
of 535 Square Feet R.C.C tiled house, Situated at Sayinapuram Village, Arakkonam Taluk,
Ranipet District, Nemili Sub Registration District, Arakkonam Registration District, Which is
Bounded on:North by: Street, South by : Mariamman Koil Street, East by : Namachivayam
House, West by :D. Arumugam Land.

Date: 25.08.2025
Place: Chennai

Authorized Officer,
Hinduja Housing Finance Limited.

Contact Nos: RRM - Dinesh Babu. S - 9500096714.

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)
Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,
2nd Lane, Cenatopha Road, Alwarpet, Teynampet, Chennai-600018
TrUhome Head Office. Level 3, Wockhardt Towers, East Wing C-2 , G Block,

FINANCE [ Bandra Kurla Complex, Bandra (East), Mumbai-400051
Website: http://www.truhomefinance.in

SYMBOLIC POSSESSION NOTICE

Whereas, The undersigned being the authorised officer of Truhome Finance Limited
(Formerly Shriram Housing Finance Limited) under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued demand notice to the Borrowers details of which
are mentioned in the table below to repay the amount mentioned in the notice within 60 days
from the date of receipt of the said notice.

[The Borrowers having failed to repay the amount, notice is hereby given to the Borrower

and the public in general that the undersigned has taken POSSESSION of the property
described herein below in exercise of powers conferred on him under Sub Section (4) of
section 13 of Act read with rule 8 of the security Interest enforcement) rules, 2002 on this
20th and 21st Day of August of the year 2025.

The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Truhome Finance Limited (Formerly Shriram Housing Finance Limited) for an amount as
mentioned herein below and interest thereon.

[The borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.]

Borrower's Name and Address

1.Mr. 8 Vinoth Kumar (Borrower/Applicant) S/o Srinivasan

No.488, Pariya Street, Kalmaduku, Gudiyatham Vellore — 635 806

2.Mrs. Swathi (Co-borrower/Co-Applicant) W/o.Vinoth kumar

No.488, Pariya Street, Kalmaduku, Gudiyatham Vellore — 635 806

3. Mr. S Srinivasan (Co-borrower/Co-Applicant) S/0 Sinnanan

No.488, Pariya Street, Kalmaduku, Gudiyatham Vellore — 635 806

4.Mr. S Selvi (Co-borrower/Co-Applicant) W/o S Srinivasan

No.488, Pariya Street, Kalmaduku, Gudiyatham Vellore — 635 806
Amount due as per Demand Notice

Rs.28, 71, 289 (Rupees Twenty Eight Lakhs Seventy One Thousand Two Hundred and

Eighty Nine Only) as on dated 09/06/2025 under reference of Loan Account No.

SLPHVELR0000377

Date of Demand Notice — 12.06.2025

Date of Symbolic possession — 20.08.2025

Description of Mortgaged Property

Name of the Property owner : Mr Srinivasan S/o Chinnan

Full description of the property being mortgaged: Property belonging to Mr. Srinivasan
1.Registration District : Vellore , 2.Deputy Registration : Gudiyatham

3.Taluka : Gudiyatham Taluk, 4.Village : Kalmadugu

5.Survey Number: Manavari Patta No: 146, Village Natham: S.No. 104/50

6.Complete Address with landmark: Gudiyatham Taluk, Melmutukur Village Kalmadugu
Village D.No. 486 Vellore District 635806

7.Total area of the Plot 930 Sq.Ft 86 Sq. Meter

Boundaries : East by : Nagaveni Property , West by : Ravi Property

North by : Street, South by : Thiruthini House

Measuring in between : East West norther Side 14 72 Feet Southern Side 16 Feet North
South both side 61 feet , Total Area of the plot : 930 Sq.Ft., 86 Square Meter

Borrower's Name and Address

2. |Address of the registered office No. 6/13, Park Avenue, North Avenue, incurred till the date of payment and/or realisation.
éﬁsavapergr&%);gam, Off Greenways Road, sr Borrower/ 13(2) Notice Date/| Date/ Time
ennai - No|  LoanNo. Co-Borrower/ Outstanding Due| & Type of
3.| URL of website Not Available < Guarantor/ Mortgagor (inRs.) as on |Possession
4. | Details of place where majority of fixed | Based on the information available and as per the | | 1 1) Réa[me;h Pomlr(rll(u:(kalai, 12-06-2025 20253028(;2/-(\)|\21IS
assets are located audited financial statements as of March 31, 2025, 0. Pommukkalai, . :
the company does not hold any fixed assets. 3171961000000 2) Saritha Ramamurthi, asR:': 21’11 :';‘; 5280;5 Symbolic
5. |Installed capacity of main products/ services [Not applicable Wio. Ramesh Pommukkalai Possession

Quantity and value of main products/services
sold during the last financial year is NIL

6. | Quantity and value of main products/
services sold in the last financial year

—~

.| Number of employees/ workmen NIL as on Insolvency Commencement Date

o

-|Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

The details can be obtained by requesting on
email: cirp.rkkr@gmail.com

9. | Eligibility for resolution applicants under section

The details can be obtained by requesting on
25(2)(h) of the Code is available at URL:

email: cirp.rkkr@gmail.com

10. | Last date for receipt of expression of interest| September 09, 2025

11. | Date of issue of provisional list of
prospective resolution applicants

September 19, 2025

12. | Last date for submission of objections to
provisional list

September 24, 2025

13. | Date of issue of final list of prospective
resolution applicants

October 04, 2025

14.| Date of issue of information memorandum,
evaluation matrix and request for resolution|
plans to prospective resolution applicants

October 09, 2025

15.| Last date for submission of resolution plans | November 08, 2025

16.| Process email id to submit EOI

cirp.rkkr@gmail.com

17.|Details of the Corporate Debtor's N/A

registration status as MSME

For RKKR Holdings Private Limited

Sd/-

P Balasubramanian

Resolution Professional of RKKR Holdings Private Limited
IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404
AFA valid up to December 31, 2025
kkaliyur, Kal Vlllage
Karur Tamil Nadu - 639003

Date: August 25, 2025
Place: Karur

853,

Description of the Property: All that piece and parcel of immovable property bear-
ing Theni District, Periyakulam Registration District, Theni Sub Registration District,
Koduvilarpatti Village, Sivalinganayakanpatti Hamlet, Eastern side, Patta No.829,
Survey No.401/3C measuring 0.17.0 Ares i.e., 42 cents within the extent West lad
centre measuring 5 cents i.e, the land measuring East-West on North side 73 Ft,
South side 70nnFt and North-South on East side 30 ¥ Ft, West side side 30 % Ft
and measuring 2180 % Sq.ft in which Western part measuring 854 Sq.ft is abound-
ed on: North by: Land of R. Suresh, East by: Land belongs to Velumurugan,
South by: Land sold to Theivendran, West by: Land of P Kamulupommu. Within
which the land measuring East-West on both sides 28 Ft, and North-South on both
sides 30 % Ft and measuring 854 Sq.ft., ie. 79.33 Sq.meter land and house on
bearing Door No.240/1W and all its amenities. The applicant is having pathway
right in East side North edge South North 4 % feet East-West pathway with usual
pathway rights and all its amenities.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Dindigul Sd/- Authorised Officer,

Date: 21.07.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.10, Krishna Puram Colony
Main Road, Mahatma Gandhi Nagar, Madurai-625014.

DOLFIN RUBBERS LIMITED

Regd. Office: 26 A, Bhai Randhir Singh Nagar, Ludhiana-141012, Punjab
CIN: L25112PB1995PLC017160, Ph: 0161-2456880
Email Id: dolfintube@gmail.com; Website: www.dolfin.co.in
NOTICE

Notice is hereby given that the 30th Annual General Meeting (“AGM”) of the

Members of Dolfin Rubbers Limited will be held on Saturday, 20th September, 2025

at 10:30 A.M. at 26 A, BRS Nagar, Ludhiana-141012, Punjab, to transact

businesses set out in the Notice of the AGM dated 23rd August, 2025. The Notice of
the AGM along with the Explanatory Statement thereto and the Annual Report for the
year ended 31st March, 2025 has been separately sent in electronic mode to all
those Member whose email addresses are registered with the Company/ Depository

Participant(s). The Annual Report and a copy of the Notice of AGM is also available

on the website of the Company www.doflintyres.com and on the NSDL website at

www.evoting.nsdl.com.

E-Voting:

The Company has entered into an arrangement with NSDL for facilitating remote e-

voting services. The details pursuant to the provision of the Companies Act, 2013

and Rules are given hereunder:

1. The remote e-voting shall commence on Wednesday, 17th September, 2025 at

09:00 A.M. and end on Friday 19th September, 2025 at 05:00 PM.
2. The cut-off date for determining the eligibility to vote through remote e-voting is
Saturday, 12th September, 2025.

3. The facility for voting through ballot papers shall be made available at the time of
AGM and the members attending the meeting who have not cast their vote by
remote e-voting shall be able to exercise their right at the meeting through ballot
papers.

. Fore-voting instruction, shareholders may go through the instruction in the Notice
of 30th AGM and in case of any queries connected with it, Shareholders may refer
the FAQs and E-Voting User Manual for shareholders available at the
www.evoting.nsdl.com or call ontoll free no.: 1800 1020 990 and 1800 22 44 30.

Book Closure

The Registers of Members and Share Transfer Books will remain closed from

Saturday, 13th September, 2025 till Saturday, 20th September, 2025 (both days

inclusive) pursuant to provisions of Section 91 of the Companies Act for the purpose

of E-voting.

Registration of E-mail Addresses:

Members are requested to note the SEBI has made it mandatory for holders of

physical securities to furnish their PAN, email address, mobile number, bank account

details and Nomination against the shares held in the Company. Members holding
shares in physical mode who have not registered the above details with Company/

RTA are requested to register the same in prescribed form ISR-1. Any clarification in

this regard may be addressed to RTA atinvestor@bigshareonline.com.

For Dolfin Rubbers Limited

Sd/-

Dilpreet Kaur

Company Secretary & Compliance Officer

~

Date: 23rd August, 2025
Place: Ludhiana

Mr. Soundararajan (Borrower/Applicant) S/o Kasinathan
No.23/22, Gowthamapet, Sth Street, Tirupathur — 635 601

Mrs. S Sasipriya (Co-borrower/Co-Applicant) W/o. Soundararajan
No.23/22, Gowthamapet, 9th Street, Tirupathur — 635 601

FORM G
INVITATION FOR EXPRESSION OF INTEREST
For M/s GUGNANI LEASING AND HIRE PURCHASE
PRIVATE LIMITED OPERATING IN LEASING AND FINANCING AT CHENNAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

M/s Gugnani leasing & Hire Purchase Private
Limited

PAN: AAACG5972C

CIN: U65921TN1997PTC089841

2. |Address of the registered office No. 6/13, Park Avenue, North Avenue,
Kesavaperumalpuram, Off Greenways Road,
Chennai - 600 028

3.| URL of website Not Available

4. | Details of place where majority of fixed | Based on the information available and as per the

assets are located audited financial statements as of March 31, 2025,

the company does not hold any fixed assets.

5. |Installed capacity of main products/ services [Not applicable

Quantity and value of main products/services
sold during the last financial year is NIL

6. | Quantity and value of main products/
services sold in the last financial year

=

.| Number of employees/ workmen NIL as on Insolvency Commencement Date

o

- | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

The details can be obtained by requesting on
email: cirp.gugnani@gmail.com

9. | Eligibility for resolution applicants under section

N appli The details can be obtained by requesting on
25(2)(h) of the Code is available at URL:

email: cirp.gugnani@gmail.com

10. | Last date for receipt of expression of interest| September 09, 2025

11. | Date of issue of provisional list of
prospective resolution applicants

September 19, 2025

12. | Last date for submission of objections to
provisional list

September 24, 2025

13. | Date of issue of final list of prospective
resolution applicants

October 04, 2025

14.| Date of issue of information memorandum,
evaluation matrix and request for resolution|
plans to prospective resolution applicants

October 09, 2025

15.| Last date for submission of resolution plans |November 08, 2025

16.| Process email id to submit EOI

cirp.gugnani@gmail.com

17. | Details of the Corporate Debtor's N/A

registration status as MSME

For Gugnani leasing & Hire Purchase Private Limited

P Balasubramanian

Resolution Professional of

Gugnani leasing & Hire Purchase Private Limited

IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024- 2025/14404
AFA valid up to December 31, 2025

85/3, Sukkaliyur, Karuppampalayam Village,Karur, Tamil Nadu - 639003

Date: August 25, 2025
Place: Karur

o UNITY -

Based on the information available and as
per the audited financial statements as of
March 31, 2025, the company does not
hold any fixed assets.

4. | Details of place where majority of fixed assets
arelocated

5. | Installed capacity of main products/services | Notapplicable

6. | Quantity and value of main products/services
soldinlastfinancial year

Quantity and value of main
products/services sold during the last
financial yearis NIL

7. | Number of employees / workmen NIL as on Insolvency Commencement Date

8. |Further details including last available
financial statements (with schedules) of two
years, list of creditors, relevant dates for
subsequent events of the process are
available at:

The details can be obtained by requesting
on email: cirp.growell@gmail.com

9. |Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

The details can be obtained by requesting
on email: cirp.growell@gmail.com

10.| Last date for receipt of expression of interest | September 09, 2025

11.| Date of issue of provisional list of prospective
resolution applicants

September 19,2025

12.|Last date for submission of objections to
provisional list

September 24,2025

13.|Date of issue of final list of prospective
resolution applicants

October 04,2025

>

.| Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 09,2025

15.| Last date for submission of resolution plans | November 08, 2025

16.| Process email id to submit Expression of
Interest

cirp.growell@gmail.com

17.| Details of the corporate debtor’s registration
status as MSME.

NA

| For Growell Hire Purchase & Finance Private Limited sit

P Balasubramanian

Resolution Professional of Growell Hire Purchase & Finance Private Limited
IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404

AFA valid up to December 31, 2025

85/3, Sukkaliyur, Karuppampalayam Village, Karur, Tamil Nadu - 639003

Date: August 25, 2025
Place: Karur

Pennar Industries Limited
ﬂ INDUSTRIES Registered office: 2-91/14/8/PIL/10 & 11, 7th Floor, Whi Kondapur, Serili

Hyderabad, K.V.Rangareddy - 500084 Tel No: +91 40 41923108

Website: http://www.pennarindia.com/, Email id: cory icati

NOTICE TO THE SHAREHOLDERS INFORMING ABOUT 49™
ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING (VC) / OTHER AUDIO-VISUAL MEANS (OAVM)

Shareholders may note that the 49" Annual General Meeting (e-AGM) of the
Company will be held through Video Conferencing (VC) / other audio visual means
(OAVM) on Tuesday, 30" September, 2025 at 11:00 a.m. IST in compliance with
the applicable provisions of the Companies Act, 2013 and rules framed there under
and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
read with General Circular No. 09/2024 dated 19" September, 2024 read with the
circulars issued earlier in this regard (Collectively referred to as “MCA Circulars”)
and Securities and Exchange Board of India (“SEBI”) Circular Nos. SEBI/HO/CFD/
CFD-POD-2/P/CIR/2024/133 dated 3" October, 2024 read with the circulars issued
earlier in this regard (Collectively referred to as “SEBI Circulars”) respectively, to
transact the business that will be set forth in the Notice of the e-AGM.

In line with the above-said circulars of MCA and SEBI, the Notice of 49" e-AGM,
Annual Report and other reports/documents (e-AGM documents) will be sent
through electronic mode only to such shareholders whose email addresses are
registered with Depository Participants (DPs)/Registrar and Share Transfer Agent
(RTA).

Shareholders, holding shares in dematerialized mode, are requested to register
their e-mail addresses and mobile numbers with their respective DPs. Shareholders,
holding shares in physical mode, are requested to furnish a scanned signed copy of
the request letter providing the email address, mobile number and self-attested PAN
copy to the Company’s RTA KFin Technologies Limited (formerly KFin Technologies
Private Limited) at the email address — einward.ris@kfintech.com with a copy to
rajeev.kr@kfintech.com for receiving the e-AGM documents. Please note that the
physical / hard copies of the e-AGM documents will not be sent.

The e-AGM documents will also be made available on the websites of the Company
(www.pennarindia.com), stock exchange viz., BSE Limited (www.bseindia.com),
National Stock Exchange of India Limited (www.nseindia.com) and the Company’s
RTA (https://evoting.kfintech.com/)

Shareholders will have an opportunity to cast their vote remotely on the business as
set forth in the Notice of the e-AGM through electronic voting system. The manner
of voting remotely by shareholders will be provided in the said Notice. Detailed
instruction to Members for joining e-AGM through VC/OAVM will also be set out in
the Notice of the e-AGM.

A letter containing the weblink of the Annual Report for the financial year 2024-25
is being sent at the registered address of the shareholders whose e-mail addresses
are not registered with the Company/ RTA/Depository Participant(s).

com

The above information is being issued for the information and benefit of all the
members of the Company and is in compliance with the MCA Circulars and the
SEBI Circulars issued from time to time.

forPennar Industries Limited

Sd/-

Mirza Mohammed Ali Baig

Company Secretary & Compliance Officer
A29058

Place : Hyderabad
Date :25.08.2025

SMALL FINANCE BANK LIMITED

Corporate Off.: Centrum House, CST Road, Vidyanagari Marg, Kalina, Santacruz (E) Mumbai 400 098
PUBLIC NOTICE FOR E-AUCTION SALE OF SECURED ASSETS

SHUBHAM HOUSING DEVELOPMENT FINANCE CO. LTD.

The undersigned being the Authorised Officer of Unity Small Finance Bank Ltd under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act' 2002 (54 of 2002), and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the
Security Interest (Enforcement) Rules, 2002, hereby give notice to public in general that the below mentioned property shall be sold by way of

Corporate Office : 425, Udyog Vihar Phase IV, Gurgaon-122015 (Haryana)

Sh u b ha m Ph.: 0124-4212530/31/32, E-Mail : customercare@shubham.co Website : www.shubham.co

“online e-auction” for recovery of dues.
The property shall be sold strictly on “AS IS WHEREIS”, “AS IS WHAT IS” and “NO RECOURSE” basis apart from other terms mentioned below.

Amount due as per Demand Notice
Rs. 16, 34, 904 (Rupees Sixteen Lakhs Thirty Four Thousand Nine Hundred and Four Only)

as on dated 09/06/2025 under reference of Loan Account No. SILHVELR0000650 POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) Name of Aan:i:em glsgz:f;d‘[_’::l Description of Lasl: Date for o?gte : lcl:rln:n wm Lan:ré :m “°?§?; anioe Eger::.;}‘mv
" r Demand Noti submission - Aucti 0. . ; ]
ga:e o; [s)em:nlq Notice _12.06.2200:: s Whereas the undersigned being the authorized officer of the Shubham Housing Development Finance Company Limited B {Amt. in Rupees) Property ofBid | of Property (SqFt) | Rupees) | infupees)
ate of Symbolic possession — 20.06. (hereinafter called Shubham) under the Securitisation and Reconstruction ‘of Fi ial Assets and Enfi t of - 2 2960 | 39.74.022 | 3.97.402
Description of Mortgaged Propert Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with rule 3 of the Security M/s. Lakhari Rs. 4,82,47,463/- Plot nos. 22, 23, 0 — 97,40
P gag perty Interest (Enforcement) Rules, 2002 issued demand notice calling upon borrowers to repay the amount within 60 days Resources [RvaeeS Four Crore | 24,28, 30, 35, 37, 23 2850 | 38,26,339 | 3,82,634
All that piece and parcel of the land and building situated at as per Settlement No. 2, from the date of receipt of the said notice. Private Limited Eighty-Two Lakh | 48,52, 53, 63, 64, 24 | 2400 | 32,22,180 | 3,22,218
Gowthamapettai, 9th Street, Old T.S.No. 1698, New T.S.No. 1698/1B, D.No. 23/22, Southern The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the (“Borrower / Forty-Seven 74,76,77,78, On 28 2400 | 32,22,180 | 3,22,218
side 12 ¥z Feet, North to South 31 Feet, in total 426 ¥ Sq Feet., or 39.59 Sg. Mt of land undgrsigned has take_n possession of the property des_cribed herein below in exercise of powers conferred on him under Mortgagor”) Thousand Four Veeralakshmi 30.09.2025 30 2400 | 32,22,180 | 3,22,218
comprised in as per within the Sub — Registration District of Tirupattur Joint 1 Sub-District | | Section 13(4) of the said Actread with rule 8 of the Security Interest Enforcement) Rules, 2002. o Mr R ’th Hundred Sixty-Three | Nagar, Mannur At11.00 35 | 2400 | 32,22,180 | 3,22,218
of within the boundaries hereunder,, Boundaries: East by : Public Road , West by : House The borrow_ers in par_t|cu|ar and the publicin general is he_reby cautioned not_to deal with the prqpe_rty and any deallngwnh_the . Ramanathan Only] towards Sales ) Village, am. to 37 2400 | 32.22.180 | 3.22.018
- N . property will be subject to the charge of Shubham Housing Development Finance Company Limited for an amount detailed Chandrasekaran Sie ) . Sriperumbudur, i e}
belongs to Rajarajan, North by : House belongs to Chinnasami, South by : House belongs below and interest thereon Bills Discounting Kancheepurarr Onor | 1.00p.m. ™25 [ 2400 | 32.22,180 | 3.22,218
to Chennan The borrower's attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to (‘Director / Facility and 602 025 gwned before (Un“m',md 52 | 2400 | 32,22,180 | 3,22,218
Extent Measuring : Land bounded on East by Public Road, West by house belongs to redeem the secured assets. Details are as below: Guarantor / Rs. 19090301010 | 2 0 o by | 22092025 | extension 1 —ge 1= 0052 22,180 | 322218
Rajarajan, North by house belongs to Chinnasami, South by house belongs to Chennan in . — Mortgagor’) and | [Rupees One Crore Mr. R 9 gth y of 10 638 64| 4800 64144‘360 5’44y436
this East to West Northern side 15 Feet., Southern Side 12 2 Feet., North to South 31 S. |Loan No./ Borrower(s) Demand Notice Secured Asset Affixation Mrs. Salai Ninety Lakh Ninety | M- ~amanathan minutes i i
i 1 No. |Name Date & Amount Date S Odid Chandrasekaran. 74 | 3300 | 44,30,498 | 4,43,050
Feet., in Total 426 4 feet., or 39.59 Sq.Mts Vishnupriva Thousand Three ) Each)
1 [Loan No, 10-06-2025 | Door no. 23/1, As per house tax door no. 5/10, 21-08-2025 o tP /Y Hundred Ninety-One | (P10t wise reserve 76 | 3760 | 50.48,082 | 5,04,808
Borrower's Name and Address 0TCY2312000005074996, & UDR S F NO 220/4 MELAEEDEVIMANGALAM ( irector : and Paise Ninety- price mentloneq in 77 3830 | 51,42,062 | 5,14,206
KALAISELVAN D, Rs. 5,39,274/- | VILLAGE SRIRANGAM SRO MANACHANALLUR, Guarantor”) One Onivlt d below table with 78 3970 | 53.30.023 | 5.33.002
1.Mr. D Pazhani (Borrower/Applicant) $/0 Dhatchanamoorthy SATHIYAPRIVA S,-,- Tiruchirappalli, Tamil Nadu - 621005 el V]L OWareS | Eamest Money oA — o
No.46, Meerasapettai Village, Kilpallipattu Village Area: 388 Sq.Ft érm Loan. Deposit) RESERVE | 44,670 | 5,99,72,826 | 59,97,282
Vallam, Kannamangalam, Tiruvannamalai— 632 311 Boundaries : East - Property belongs to Malliga, PRICE
2.Mrs. Chitra (Co-borrower/Co-Applicant) W/o. Pazhani West - Property belongs to Rajakumari, TERMS AND CONDITIONS OF E-AUCTION SALE
No.46, Meerasapettai Village, Kilpallipattu Village, Vallam, Kannamangalam North - 6 Feet property belongs to seller, 1. The property / each plot shall not be sold below the reserve price and sale is subject to the confirmation by Unity Small Finance Bank Limited as
B ap 532 311 ge, Rilpallip ge, d galam, South - East to West Street secured creditor. The property / each plot shall be sold strictly on “AS IS WHERE IS” and “AS IS WHAT IS” and “NO RECOURSE BASIS”.
iruvannamatai— 2 |Loan No, 10-06-2025 | RS.No 452/7 South Part, Ward No 10,D.No Old 21-08-2025 2. E-auction will be conducted “online” through Bank's approved service provider at the web Portal www.auctionbazaar.com.
Amount due as per Demand Notice 0CBR2403000005082261, & 8/21 D.No New 172, Union Tank Road,3- 3. Bidders shall hold a valid email ID {e-mail id is necessary for the intending bidder as all the relevant information and allotment of ID & Password
- ) N N V SURESH KUMAR, Rs. 16,25,211/- | Periyanayakkanpalayam Village Coimbatore North by M/sARCAEMART PVTLTD (Auctionbazaar.com) may by conveyed through email}.
Rs. 33, 85, 879 (Rupees Thirty Three Lakhs Eighty Five Thousand Eight Hundred and KAVITHA - — Taluk , Dist .Coimbatore , Tamil Nadu- 641020 4. The prospective qualified bidders may avail of online training on e-auction from M/s ARCA EMART PVT LTD, 2nd Floor, Uma Hyderabad

Seventy Nine Only) as on dated 09/06/2025 under reference of Loan Account No.
SLPHVELR0000629

Date of Demand Notice — 12.06.2025

Date of Symbolic possession — 21.08.2025

Description of Mortgaged Property

House, Beside Neelkanth Jewellers, Raj Bhavan Road, Somajiguda, Hyderabad, Telangana 500082. Website at www.auctionbazaar.com,
help line no. 7799072999 / 8370969696, Email ID contact@auctionbazaar.com, support@auctionbazaar.com. Prior to the date of e-auction
neither the Authorised Officer / Bank nor M/s ARCA EMART PVT LTD (Auctionbazaar.com) will be held responsible for any internet network
problem / power failure/ any other technical lapses/failure etc. toward off such contingent situations the interested bidders are requested to
ensure that they are technically well equipped with adequate power back-up etc. for successfully participating in the e-auction event.

Earnest Money Deposit (EMD) shall be deposited through RTGS/NEFT fund transfer to Current Account No. - 026881300002012, Name of
the Bank: Yes Bank, Branch: Bandra, Mumbai, Name of the Beneficiary: Unity Small Finance Bank Limited, IFSC Code:

Area: 1755 sq. ft.

Boundaries : East- South side Mr.L.S.Rangasamy
House, West - Mr. Rangappa Naidu House, North -
S.F.N0.464/1 East West Cart Track for way to
Mr.Venkitarangappa Naidu property , South - An
extent of Acres 0.08 in this Northern portion 5.
belongs to Mr.V.Velusamy.

In Thiruvannamalai District, Cheyyar Registration District, Kannamangalam Sub —

. . S . i 08- YESB0000268, please note that the Cheque/Demand Draft shall not be accepted towards EMD
Registrar Office, Vellore Taluk, Kilpallipattu Village, Natham 0ld $.No. 136/2, New S.Nos. 3 |Loan No, 10-06-2025 | New R.S No 261/7A Door No 1/1054, Udaiyan 21-08-2025 ’ ) . ; ; . ' —
133/95 and 136/982, D.No. 46 in 'l)his: land bm?nded on West by Plot belongs to K Ravi 0KNM2401000005077482 & Paiyur Street, Kolappadu Paiyur Village Thirukuvalai 6. TheBids below reserve price and/orwnhm{tEMD amountsha!l not be_accepted. Bidders may improve th_9|rfur1herb|d amountin multiple of Rs.
East by Proporty bea,ring Natham S.No. 135/983. South by Srcet, North by Property 3 OKNM2403000005081859 | Rs. 9,82,417,/- | Taluk, Kolappadu Vattam, District, Nagapattinam, 40,000/-(Rupees_ Forty Thousand :)nly) in ea_ch reserve prlce_aga!nst e_ach plotas per mentionedin a_bo_vetabl_e. !
atham o.70. g \reet, ) . VIYAS SINGARAVELU, Rs. 15,59,116,- | Tamil Nadu - 610207 7. The successful bidder shall pay 25% of the bid amount/sale price (including earnest money already paid) immediately after declaration of
belongs to Somasundaram in this 207 Sq.Mts and Constructions and service connections VIJAYALAKSHMI Area: 14824 Sq.Ft successful bidder. The successful bidder will deposit balance 75% of the bid amount/sale price within 15 days from declaration of successful
Situated therein. SINGARAVELU, - Boundarles : East - Late Thiyagarajan Others Part bidder, subjectto TDS as may be applicable. N .
of Land , West - Late.Thekchanamoorty Others 8. If successful bidder fails to deposit sale price as stated above, all deposits including EMD shall deemed to be forfeited without any further
Borrower's Name and Address North - kaJapi Road . South - Sand Road ' notice. However, extension of further reasonable period for making payment of balance 75% may be allowed and shall be at the sole discretion
Mr. Renu P (Borrower/Applicant) S/o Pandurangan 4 |Loan No, 10-06-2025 | Plot No 45 north part Patta No 51 S.F No 100/2 21-08-2025 of Authorized Officer. ) ) o )
No.3/104, Kizhpudhupettai, Anandhalai, Walaja — 632 513 0TCY2401000005077111, & Thirumalai Samuthiram village Thiruverumbur SRO 9. The EMD amoun@ofunsuccessful bl|dders will be returned without mterestl, afterthe closure ofthg E-auction as per process.
T | g ) Tele SATHYARANI MURUGESAN, | Rs. 25.57.422/- | Srirangam T.K. Trichy, Tamil Nadu- 620012 10. The particulars given by the Authorized officer are stated to the best of his / her knowledge, belief and records. Authorized officer shall not be
Mrs. Thirumathi Renu (Co-horrower/Co-Applicant) W/o. Renu MUTHUKUMAR R.-. ' | Re- 25,57,122/ Area: 600 Sa.Ft responsible for any error, mis-statement or omission efc.
No.3/104, Kizhpudhupettai, Anandhalai, Walaja - 632 513 ™ Boundaries : East - 20 Feet wide North to South 11. The undersigned being Authorized Officer has the absolute right and discretion to accept or reject any bid or adjourn/postpone/cancel the sale
" Common Pathway , West - Plot No.46 , North - or modify any terms and conditions of the sale without any prior notice or assigning any reasons.
Amount due as per Demand Notice Plot No.gl Scnljt% - Southern portion of }Slrot No.45 12. The bidders should make discreet enquiries as regards charges/encumbrances on the property and should satisfy themselves about the title,
Rs. 18, 83, 175 (Rupees Eighteen Lakhs Eighty Three Thousand One Hundred and Seventy 5 |Loan No, 10-06.2025 | R.S No Old 382/30 and R.S No New 382/32 D No | 21-08-2025 extent, quality of the property before subrmttmg their b|d.. N.o claim of whatsqever nature regarding charges, encumbrances over the property
Five Only) as on dated 09/06/2025 under reference of Loan Account No. O0KNM2310000005071047/ & 1/5, Village Thiruvonamangalam Taluka andany other matter etc., shall be entertained aftersubm|ssmnp ftr]e onl|p ebid. o
SLPHVELRO000371 0KNM2312000005075238, | R, 5,47,073,- |Valangaiman District Thiruvarur, Tamil Nadu - 13. Any arrears, dues, taxes, charges whether statutory or otherwise including stamp duty/registration fees on sale of property shall be borne by
' ’ - 9%y N ! the purchaser only.
Date of Demand Notce - 12.06.2025 e Rs.2/68,250/- | 012801 14, Forfurther details, contact Mr. Ashokkumar Manda, Authorised Officer, Mobile No. 9892204841 and Mr. Ravesh, Mobile No. 9884004069
Date of Symbolic possession — 21.08.2025 MURUGESAN.-.. Boundaries -ql-iast House Belongs to Sammar¥am of Unity Small Finance Bank Limited at above mentioned address
" 7 ) . 15. The Sale Certificate will be issued post realization of entire sale proceeds and the possession of the immovable asset(s) will be delivered post
Description of Mortgaged Property Thenkondar , West - House belongggo Karthi, . A - ] . P ) " : 4
North - Thidal . South - Road 15 days thereof along with registration of sale certificate (if required any) with prior appointment and post confirmation of the Authorized Officer.
In Ranipet District, Ranipet Registration District, Walaja Taluk, Walaja Sub Registrar 6 |Loan No. RS No 614,3 éite No. 28. D No 2Brnku VK Na 21.08.2025 Further, the sale certificate in the name of the purchaser(s) only and will not be issued in any other name(s).
Office, Anandhalai village in S.No. 670/3 Having an area of 2616 Sq.Ft,, ie., 0.06 Cents 0CBR2406000005085810 10-06-2025 Kumaranalavam Villaée oimbaronk sk th Talu 16. The Borrower(s)/Guarantor(s) / Mortgagor(s) are hereby given Statutory Sale Notice under Rule 8 and 9 of the SARFAESI Rules, 2002 and the
within the RCC Roof House Constructed thereon. SUGANYA MANOKARAN ’ Re. 8 9:.‘ 757 Dist . Coi?nbaytore Tamil YNa du -6410 sale s.haII be subject to rules/ conditions prescribed under the Securitization and Reconstruction of Financial Assets and Enforcement of
Boundaries:On the East by : Road, On the West by: Plot of Padmavathy s- 5,94, /- Area: 228 Sq.Ft Security InterestAct, 2002 .
MANOKARAN a 17. Auction Notice can be viewed on Bank's website- https://theunitybank I ory-disclosures.html
On the North by : Plot of Ramakrishnan, On the South by : Plot of Padmavathy PONNUSAMY,-- Boundaries : East - Passage, West - Sifg No. - 27,

THIS NOTICE WILL ALSO SERVE AS STATUTORY 15 DAYS NOTICE TO THE BORROWER/ GUARANTORS/ MORTGAGOR UNDER
SARFAESIACTAND RULES MADE THEREUNDER BEING SUBSEQUENTAUCTION/ SALE.

Place : Sriperumbudur, Kanchipuram, Tamil Nadu
Date: 25th August 2025

North - Site No. - 29, South - 5m East

Place : : Vellore & Ranipet & Thirupatur
& Thiruvannamalai
Date : 20/08/2025

Sd/-
Authorised Officer
For Unity Small Finance Bank Limited

Sd/- Authorised Officer- Truhome Finance Limited
(Earlier Known as Shriram Housing Finance Limited)

Date :23-08-2025
Place : Gurgaon

Authorised Officer
Shubl Housing Devel t Fi C y Limited
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IN THE COURT OF THE HON’BLE SUB
JUDGE
AT TAMBARAM
0.5 No. 22 of 2025
1. K.S.Karthikeyan,
S/o. K.K.Subbaiya,
2. K. Priya, W/o. K.S.Karthikeyan
Rep by POA R.Kumaravel,

P i1/2_8
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200268 6814 8 wHMIL 961 E1p MHuenen QFLwiLL 2 stengl/WerpCw eleurrise £Cp QaTBHaLLL B sTens.

S/o. Ramasamy -Plaintiff

1. Selvamani, S/o. Kumaravel
2. M/s. Nithanya Enterprises,
Rep by its Prop Mr. Thangadurai

B g0 G wpmib Crmd : Bre: 16-09-2025 smened 11:00 (pged wFlwib 2:00 wenfl eueny (euQeurstpuid 5 FISLb surbLH B igLitjsEHL6r)
CLauenlls Osrens QLT L soiuliusherer somLfs G54 : 15-09-2025

-Defendants
To

D-1 Selvamani, S/o. Kumaravel,
No. 27, G1, Sai Sakthi Apartment,

LXTRI00317-180055622
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sLengNyi: SLen seTEERTLIET

2 L6 sLengni: e & semenewnen

oL e8g uFCammymniyseg
Bopmon awus
wL({H)
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Sabapathy Nagar 2nd Street, Near
Jothi Nagar Tank,

Madambakkam, Chengalpattu

Dist— 600126

B - gwsdler i pmpadt wmmw Huppmens:
1. ge Guo, wpmid Hug

opmib S GHU L Gsen peLpepilsLig. geob BeLAUDID. g6 e wHNID 2 s6l, ga SyeuemTEssT, @-gRsSDans
aubsLUL Gea n@@ump Qongen cdaunmiast bHpIb Sysnemaded swiLITAELLL 2sen o Ligaud gyAumal @ssl owgmiss aisssn G- Coeme aigrigani, M/s. qqlnﬂmmﬂ_\ﬂwlﬁm_

D-2 M/s. Nithanya Enterprises,
Rep by its Prop Mr. Thangadurai,
S/o. Duraisamy, No. 51,
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Varthaman Nagar, Vandalur Taluk,
Urapakkam, Chegalpattu

sidatiacncs uporg| | Dist— 603211
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Please take summons that the above
suit has been filed as against both of

you and the same has been posted

FINCORP
Jalo zindagi badalni ho

n M UTHOOT Fl NCORP LI M ITED (Secured and Unsecured Lending Business Division)

(A Muthoot Pappachan Group Company) CIN : U65929KL1997PLCO11518
Administrative Office: 710 A& 711 A, 7th Floor, Phase - 2, Spencer Plaza, Mount Road, Annasalai, Chennai- 600002
Regd. Office : Muthoot Centre, TC No 27/3022, Punnen Road, Trivandrum, Kerala - 695 001

DEMAND NOTICE

Under Section 13 (2) of The Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest Act, 2002
Whereas the undersigned is the Authorised officer of Muthoot Fincorp Limited (MFL) under Securitisation And Reconstruction of
Financial Assets And Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with
Rule 3 of Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13(2) of the said Act, calling upon the
following Borrower(s), Co-Borrower(s), Guarantor(s) to discharge in full their liability to the Company by making payment of entire
outstanding including up to date interest, cost and charges within 60 days from the date of respective Notices issued and the
publication of the Notice as given below as and way of alternate service upon you. As security for due repayment of the loan, the
following Secured Asset (s) have been mortgaged to MFL by the said Borrower(s), Co-Borrower(s), Guarantor(s) respectively.

for both of your appearance on
09/10/2025 before the Hon’ble Sub
Judge at Tambaram at 10.30 A.M.
Hence both of you are requested
to appear before the Hon’ble Sub
Judge at Tambaram on 09/10/2025
at 10.30. A.M by person or through
duly instructed counsel, failing which
the same will be heard and decided in
your absence.
A.ANANTHKUMAR
ADVOCATE FOR PLAINTIFF
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IN THE COURT OF THE XIV Asst. CITY
CIVIL JUDGE AT CHENNAI
I.A. No. 3/ 2025

in
S, Name of Borrower / penoaeof . | Total Outstanding Description of Secured Asset(s) / 0.5. No. 1652 / 2024
No. Co-Borrower/ Guarantor “Date of NPA | Amount as on date Immovable Property (ies) Indian Overseas Bank,
Rep. by its Branch Manager,
1.| Loan A/c No. Rs. All that Piece and Parcel of the land and building situated Loyola College Branch,
MFLTAMSECUL000005004638 21,22,460.04 | at Door No.285, Keezhkaramanur Village, Uthukottai Tk, Nungambakkam,
Mrs. Kavitha S (Borrower) (Rupees Tiruvallur Dt, admeasuring 3270 SQ.Feet of land Chennai — 600 034. o
Mr. Tamilarasan J (Co- Borrower) Twenty-One | comprised in Survey No.122/2C situate within the Sub- v . Plaintiff
Both Residing at: 14.08.2025 | Lakhs Twenty- R_egilstratioln District .Of. Uthukottai apd the Registration 1. MJs. Zoyin-g I-Sli-Octane Food
No. 299 Kizhkarumanur Choolaimenai | 03-08-2025 | Two Thousand | Districtof Tiruvallur within the boundaries hereunder. Formulae Pvt. Ltd.,
Post Kilakarmanu Tamilnadu Landmark Four Hundred | Boundaries: North by : Land of Arul, South by : Road, Managing Director :
Kovil Tirwvallur Chengaianna TN- Sixty and Four Egst by : Property of Sambath, West by : Property of Mr. Ranganathan Selvam,
602026 Paise Only) Vijayakumar . No. : 38, College Road,
Both Property address situated at: as on Measuring : On the Northern side : 42 Ft, On the Nungambakkam,
oth Property address situaieda: 14080005 | Southernside : 42Ft, Onthe Easternside :77.5Ft, Onthe Chennai — 600 034.
Door No.285, Keezhkaramanur Village, Western side : 77.5 Ft , Admeasuring 3270 SQ. Feet of 2. Mr. W.Anto lose,
Uthukottai Tk, Tiruvallur Dt-602026 Landand Building. il/g 1'2 r %ZVQ"E\{.!‘pL oS, o
2.| Loan AcNo. Rs. Al that Piece and Parcel of Vacant Plot No.B siuated at [ |~ KoOttamavu, Mulagumoodu Post,
MFLTAMSECUL000005006727 26,04,653.49 | Avadi Pillayar Kovil Street, Paruthipattu Village, Avadi Tk, 3 nathan Selvam
Mr. Nandhakumar S (Borrower) (Rupee; Tiruvallur Dt., admeasuring 728 Sq.Ft of land comprised in S)o. Mr T, gelvam, !
Mrs. Senthamarai K (Co- Borrower) 14.08.2025| Twenty-Six Survey No.75/3A, T.S.No. 143/6, Ward No.1, Block No.34, No. 4 /17, Ramasamy Kottai,
Both Residing at: ——=—"=| | akhs Four |as per TSIl.R Old Surv_ey N_os. 75/1, 7512, 75/3Apart, Nedungal Post, Kaveripattinam via,
¢ ) 03-08-2025 Thousand Six | (together with passage rights in Survey No.75/3C) situate Penneswaramadam,
No.98/137 Chinnamman Koil Street Hundred Fifty- | ithin the Sub-Registration District of Tiruvallur and the Krihnagiri — 635 112.
Avadi Landmark - Near Market undred Fitty- Registration District of South Chennai within the 4. Mr. Shivaneyan Chandrasekaran,
Chengaianna Tamil Nadu - 600054 Threeand | j1ngaries hereunder North by- Plot No.B1 Part, South | | S/0. Mr. Chandrasekagan,
Both Property address situated at: Fourty-Nine | b pjot No.A Part, East by Annamalai layout, West by- 12 No. 105, Salem Main
No. 75/3A 34 Pillyar Kol street, Chennai, Paise Only) | Ft Road, Measuring : On the Northern side - 32.6 Ft, On Thotiyam, Trichy — 62
Chengaianna Tamil Nadu 600054 ason the Southern side - 33.3  Ft, On the Eastern side - 22.6
14-08-2025 | Ft, On the Western side - 22.6 Ft, Admeasuring 728 Sq. Ft
of Vacant Plot Within the Registration District, of Chennai
South Sub Registration office of Avadi.

Place : Tamil Nadu, Date : 25-08-2025

If the said Borrower, Co-Borrower(s) & Guarantor(s) fails to make payment to MFL as aforesaid, MFL shall be entitled to take
possession of the secured asset mentioned above and shall take such other actions as is available to the Company in law, entirely at
the risks, cost and consequences of the borrowers. The said Borrower(s), Co-Borrower(s) & Guarantor(s) are prohibited under the
provision of sub section (13) of section 13 of SARFAESI Act to transfer the aforesaid Secured Asset(s), whether by way of sale, lease or
otherwise referred toin the notice without prior consent of MFL.

Sd/- Authorised Officer
For Muthoot Fincorp Limited

Kindly be preS®nt on that day before
the above said Hon’ble Court.
Otherwise the matter will be disposed
of on merits in your absence.
PVIJAYAGANDHI,
Counsel for Plaintiff
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